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Cotton Hoslery, Stocknette. Sports
Goods, Fruit Preserves, Builders Hard-
wares, Glasg Beads, Coir Yarn and
Leather Footwear were selected for
export promotion. Small orders for
Stocknette and Sports Goods were
secured in addition to substantial
orders for Leather Footwiésr.

2. Export of hand made foot wear to
USSR was undertaken at Government
level towards the end of 1956. There-
after footwear was exported to East
Germany, Poland, Hungary, Rumania
and Bulgaria. However, only USSR
developeq into a regular customer.

3. The Corporation has supplied
nearly 16 Iakhs pairs of shoes valued
at about Rs. 430.73 lakhs. Yearwise
position of the orders is as follows:

Year N?_. ofhl::i)ls RValuc
in u
in ms

195657 1-31 30°97
1957—58 1°49 35°6s
19$8-—$9 160 38°44
1959—60 144 42°69
1960—61 2°44 69°20
1961-—62 1-65 46°06
1962—63 1-20 32°31
196364 275 78°38
1964—&65 (ending .
Jap, 65) 2-02 $7°03

is 70 430°73

4. In accordance with the decision
that securing of export orders of
shoes angd their execution should bhe
handed by the Agency the export busi-
ness of the Corporation was transfer-
ved to the Btate Trading Corporation
of India with effect from the 1st Feb-
ruary, 1965, Since then the Corpora-
tion has no activity for promoting ex-
port of small scale industries products.
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have been renewed during 1968-87;
and

(b) whether there hass been any
striking features in such renewals?

The Minister of Indusirial Deve-
lopment and Company Aflairs (Shrd
¥. A. Almed): (a) and (b). During
the year 1966-67 the renewal of
managing agencies was approved in
110 cassa, The period-wise break-up
of such renewals is as shown below:—

Proad No. of Cases

(1) Upto one year 8

(2) Above one year but
not more than 2 years. 3

(3) Above 2 years but
not more than

3 years. a8
(4) Above 3 years but

not more than

4 years, 31

In granting spproval to renewais,
each case was considered on its merits,
in the light of the Government’s policy
in regard to the managing agency
systemr ag announced op 5-9-68 by the
then Law Minister in the Houses of
Parliament. In that announcement,
it was indicateq that Goverment had
decided to abolish the system in five
industries, namely, Cotton Textiles.
Jute Textiles, Sugar, Cement and
Puper and Pulp. Effect was given '
this decision by the issue of g Notifl-
cation, bearing No. G.S.R. 2023 dated
21st December, 19668, under Section
324(1) of the Companies Act, 1956,
fixing the maximum period permissi-
ble for renewal up to 1-4-1870 only.
The term of gfice of the managing
agents of gny company engaged in the
aforesaid industries and baving a
menaging agent on 2-4-1987 shall come
t0 an end on 1-4-1970 if the texm doas
not expire earlier. In the cases of
other industries, there ig no such sta-
tutory time limit. In such cases, the
period allowed at the time of approv-
ing the renewals was generslly not
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more then 3 years although in esome
cases this pericd was allowed to be
exceeded by a few months so that the
end of the term of the managing
agents might coincide with the end of
the inancial year of the company. In
many of the cases shown againat
items (1) ang (2) above while the
Company Law Board was of the opin-
ion that reappointment of the manag-
ing agents was not justified, it allow-
ed extension for a ghort period to en-
able the companieg t6 complete ‘he
legal and financial arrangements ne-
cessary for switching over to an alter-
native form of management,

Livences for Poweriooms .

3438, Shri 8. R. Damani: Will the
Minister of Commerce be pleased to
state:

(a) the number of licences issued for
powerlooms during 1966-67; and

(b) how it compares with 1905-86?

The Deputy Minister in the Ministry
of Commeree (Shyl Shafl Qureshi): (8)
24,627 permits were issued in 1908-87.

(b) Installation of powericoms was
not allowed during 1965-88.

it goifiafon wreditemy, oW Trov
wifrarfedi wr gt

3429. oY fagwwre wavx :
it wrfae sl :
it %o !.0 "

w7 wirehtfores fowre et wvwra-wel
welY wg T oY g0 Wl fiv

(¥) wragawfe 1 owr 2%,
1967 w wifgmfad] # oWt & kY

sifaafor aTcitwsy & s@fwa ¥
oy Aregie weww Feur wT;

(w) afe gt, dt 3% wrow qav 6
sfi¢

JUNE 28, 1987
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(m) fr snfenfedt @ wiw
wregy & fal ufaw ft o€ @, 3vw
Tt ¥ v KT wror § 7

wieitfre fewra awr  wowwre-ark
ait (VR wwefn we wpwe) :
(%) g srfvrt ¥ fomrdf urfioendt W
Ty em ¥ wfinfor ¥ e & wow
gheart B &w ¥, 1 wE, 1967 vy U
fewr 0 GRfafor wroiiw &
arRy vy fisar 91 1 2 w§, 1967 WY
W off sadw ok gwr W

() Tur s wm § fr wady
ghar # fwafm/fawnfey sfemt &
it oifaafor sToaier & wff &
sTwg ¥ firmr war 41 )

(w) s = ot & 1536
frenfor sfedt wY woolt 3wt
frar o yer § 1 farwre o & e oo
w wret PR f 3% qx fi off
wfire freifir sfedt st e
qran §1 4% o F wrar X L xw
g ¢ ey wret aft § e faerfn
et swifaer safwrdt « snr & s
ar &% 1w o e fowy §R 9 W)
faextfiny safeedt v @ § X 9%
fawry frar arder
Mechanioal Artisns of 18ce Shods,

Danapur Divislen

345¢. ikri Doven Sem:

Shri Mathy Limagye:
Wil the Minister of Rallways be
pleased to state:





